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 Nobody appeared. Accordingly, we have gone through the 

Condonation of Delay Application and found that there is delay of 

four days in filing the appeal which stands attributed to the 

appellant being seriously sick during the relevant period. 



Service Tax Appeal No.71394 of 2018-Division Bench 

 
 

2 

2. Appreciating the above stands, we condone the delay and 

allow the COD Application. 

3. We further note that Commissioner (Appeals) has rejected 

the appeal on the ground of time bar by observing that the order 

impugned before him was passed and dispatched to the 

appellant on 16/17.07.2016 and the appeal before Commissioner 

(Appeals) was filed on 13/10/2017. He has further observed that 

he has no power to condone the delay beyond the period of one 

month, as held by the Hon’ble Supreme Court in the case of 

Singh Enterprises Vs CCE Jamshedpur reported at 2008 (221) 

E.L.T. 163 (SC). 

4. Inasmuch as the law on the said issue stands decided 

against the appellant, we find no reasons to interfere in the 

impugned order of Commissioner (Appeals). Accordingly, appeal 

filed by the appellant is rejected.  

(Dictated and pronounced in open court) 

 Sd/- 

 (Archana Wadhwa) 

Member (Judicial) 
  

Sd/- 
(Anil G. Shakkarwar) 

Member (Technical) 
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